CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH, \ i

Registratien O.,A. Ne, 1142 of 1987

" Rim Priﬁad e s PO P | Applicant.
Versus
Superintendent ef Pest Office, Mirzapur
Divisien Mirzapur add ethers e Respendents,

Hen, MI, Justice U,C, Srivastava,V.C,
Hen'ble Mr, K., Obayya, Member (A) .-

( By Hen, Mr, Justice U.G. Srivastava,V.C.)

The applicant was appeinted as 'Extra Departmentalg
s Branch Pest Master! Tarawan‘ﬁn 19,6,1986 but the
actual charge ef the effice was nét given te the
applicant and ultimately, altheugh he was duly
selected,he was faced with the cancellatien erder
telling him that his appeintment has already been
cancelled en 20,11,1987, The applicant has challenged
this erder centending that efceurse he was regularly
appeinted, thus his appeintment &an net be catcelled
on the basis ef any cemplaint as has been stated
by the respendents unless he was apprisqdwggg the
same  and due selectien of a candidate caufﬁ nat
pe cancelled in this mamner, It is true that the
applicant was duly selected, but en séme cemplaints,
which has net been disclesed by the respendents, his
appeintment has been cancelled., Hewever, as the
2pplicant has net been given charge, and a ®@ fresh
selectien has taken place, ebvisusly, the applicant's
case sheuld be censidered aleng with the cases eof

ethers,

2. Accerdingly, the respeondents are directed
te recensider the pesitien af the applicant, and find

CJI’ltd - .zp/-’
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